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Record of Proceedings

The representative of the petitioner submitted that the instant petition has been
filed for true-up of the transmission tariff of the 2009-14 period and determination of
transmission tariff for 2014-19 period in respect of four assets associated with
Augmentation of Transformation capacity (Part-1) in Northern & Eastern Region. The
tariff for the 2009-14 tariff periods for the instant assets was allowed vide order dated
2.11.2015 in Petition No. 164/TT/2013.
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2. The petitioner has submitted all the relevant information including the actual
expenses during 2009-14 along with Auditor certificate upto COD and add-cap after
adjusting IDC and initial spares.

3. Learned counsel for BRPL requested time to file its reply.

4, The Commission directed the respondents to file their reply by 27.4.2018 with an
advance copy to the petitioner who shall file its rejoinder, if any, by 10.5.2018. The
petitioner shall ensure that the above information is filed within the due date mentioned.

5. The Commission further directed to list the petition on 7.6.2018 for final hearing.

By order of the Commission

sd/-
(T. Rout)
Chief (Law)
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